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I am glad, Sir, that in the Com- | mittee, as in
this House, this very delicate problem has been
examined in a very dispassionate, realistic and
objective manner. Our approach throughout has
been one which I need not state in many words.
It is indicated in Chapter 'II of the Report. |
would invite the special attention of the
Members of this House to that Chapter so that in
dealing with this problem we may not be
obsessed by any wrong notions and if there is
any narrow-mindedness anywhere that may be
shed oflf and the realities of the situation may be
appreciated by all.

I am thankful to the friends who have been
working for Hindi in the South for many many
years. The people of the South have spent lakhs
of rupees in training their own sons and
daughters in Hindi. Even today , thousands of
workers are engaged in this national and
patriotic work there. So if we want speedy
advance, let us join hands with them, let us help
them and let us see that the cause -which they
have been serving self-lessly is to some extent
advanced also' through the little assistance that
wt may be able to give.

Sir, in the Committee this Report was
considered, as I have submitted, in a rational
and national way. No party considerations, no
regional  considerations, no linguistic
considerations created any bias or any malice
whatsoever and that is the spirit in which we
have to function in this country not only in
this particular field but in all other fields and
if we do that I think we shall soon attain that
position which we deserve in the comity of
nations.

5P.M.
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SHRI NAWAB SINGH CHAUHAN (Uttar
Pradesh): Sir, I want to speak.

MR. DEPUTY CHAIRMAN: You have to
give notice if you want to put a question.

BABU GOPINATH SINGH: He has given
notice and Mr. Dhage has also given notice.

MR. DEPUTY CHAIRMAN: But that is not
sufficient.

SHRI V. K. DHAGE (Bombay): Under the
rules the discussion is to be supported by two
Members.

MR. DEPUTY CHAIRMAN: It is not that.
The relevant rule says: "There shall be no
formal motion before the Council nor voting.
The member who has given notice maj make
a short statement and the Minister concerned
shall reply shortly. Any member who has
previously intimated to the Chairman may be
permitted to put a question"—that too a
question, not even a statement— "for the
purpose of further elucidating any matter of
fact." Nobody has given any notice like that.

SHRI AMOLAKH CHAND: When there is
a word 'Member', that means also 'Members'.
Three Members have given their names.

MR. DEPUTY CHAIRMAN: They are only
supporting the half-an-hour discussion.

[RAJYA SABHA ]
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FeaFar §
MRr. DEPUTY CHAIRMAN: The
mover is Mr. Gopinatn Singh. It

there is notice of a half-an-hour discussion,
that has to be supported by two Members.
What you have done is you have only
supported that. In addition to that you have to
give notice under sub-rule (5). Sub-rule (2)
says: "Provided further that the notice shall be
supported by the signature of at least two
other members." That is what you have done
(Interruption), Mr. Mohiuddin.

THE DEPUTY MINISTER oF CIVIL
AVIATION (SHRI AHMED MOHIUDDIN) : Mr.
Deputy Chairman, I am obliged to Shri
Gopinath Singh for raising this discussion on
the Civil Aviation Training Centre. I am par-
ticularly obliged to him for having visited the
institution. He has taken an interest in the
working of that Centre. I am very g;ad that he
has visited the institution. 1 invite the other
Members of Parliament to visit the institution
because, though it is not a very big institution,
it is a very highly technical institution where
training is given in very highly technical
subjects. I wish our Members visit these
institutions as often as possible and give us
suggestions for improvement.

The institution, as I have just now said, is a
very highly technical institu- 1 tion. The
expenses are of a very high order. The revenues
are only nominal. The budget goes up to'more
than Rs. 16 lakhs a year. The revenue in 1957-
58 was about Rs. 86,855 and in 1958-59 it was
only Rs. 66,000.

SHrRI ABDUR REZZAK KHAN (West
Bengal): Is it for the whole of India?

SHRI AHMED MOHIUDDIN: We are
talking of the Civil Aviation Training Centre
at Bamrauli near Allahabad. It is four or five
miles from Allahabad.
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Sir, the purpose of establishment of this
Centre is that training should be imparted to
pilots, to officers who work in the
Communications Division of the Civil
Aviation  Department, to  Aerodrome
Officers and to Assistant Aerodrome
Officers.  There are two types of training.
The refresher course for the Aerodrome
Officers, and the ab initio training for the
Assistant Aerodrome Officers who are
freshly recruited by the U.P.S.C. There
is of course the radio technical training and
so on. In such a technical institution the
first and the primary object ol-ways is' that
you should select the best candidate
from amongst those who have applied for
admission. That is the first and the most
important condition. ~ We try to select the
b»;«st out of the applications by holding
written tests as well as bv interviews and by
looking into their record  if they have had
any training in  the Flying Clubs.

Half-an-hour

Sir, Babu Gopinath Singh has expressed
great sentimental objections to the charge
of Rs. 3,500 for two years' training on the
ground that a poor man cannot come to this
Centre for tracing. Of course poor men
cannot afford to pay this amount, and he
unfortunately accused me that the state-
ment I had made last time that certain
facilities have been provided for poor
students is not correct. I may inform him,
Sir, that last year one boy of the Scheduled
Caste was ful'y exempted from payment of
Rs. 3,500

BaBU GOPINATH SINGH: I have
already said that I am not referring to
the Scheduled Caste people.

The

expense incurred by him is reimbursed by
the Home Ministry or the Education
Ministry.

SHRI AHMED MOHIUDDIN: After all,
it is the Government which is doing
things, whether it is the Home Ministry or
the  Ministry of  Transport and
Communications. I am simply giving the
facts, as far as I know, since I have been
here.

1959]
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We have also sanctioned three free-ships.
Three students whose family income is less
than a certain amount and who deserve our
help will be given three freeships, out of
whom one must be a Scheduled Caste candi-
date. Three boys out of whom one must be of
the Scheduled Caste will be given free
training and he will be exempt from payment
of Rs. 3,500.

Discussion

BaBU GOPINATH SINGH: The
hon. Minister says that he will be given a
freeship. I want to know how many have been
given such freeships.

SHrRI AHMED MOHIUDDIN: As I said,
Sir, last year, as far as I know, 1 was
personally instrumental in getting exemption
for a Scheduled Caste candidate who deserved
it. Now we have sanctioned three freeships for
poor students out of whom one must belong to
the Scheduled Caste. That is the present
position. If the hon. Member asks me about
what happened in 1948 or 1949, 1 do not
know. As far as the freeships are concerned,
this is exactly the position today, and I am
sure that my friend, Babu Gopinath Singh,
will be satisfied with the arrangements that
have been made.

Regarding the cost of training at this centre,
I have already mentioned that the budget is
over Rs. 16 lakhs and the revenue is about Rs.
76,000 or Rs. 86,000. This is a centre where
training is imparted to various trainees, as I
have  mentioned, in communications,
aerodromes, radio techniques, and so on. The
staff is common; the other expenditure is also
common for all kinds of training. It is rather
difficult to say what the average expenditure
per pilot in the flying school will be. In 1953,
a Committee was appointed to consider and
report on the training of civil air pilots. They
had made a rough estimate, at that time, of the
total expenditure per pilot. My friend said that
as far as he knew, the expenditure per pilot
was about Rs. 47,000 or Rs. 48,000. He is
near the mark. The
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[Shri Ahmed Mohiuddin.] figure reported
by the Master Committee was Rs. 52,000. The
information of my hon. friend here is appro-
ximately very correct. There is no doubt that
the revenues are very small. The expenditure
is very high. And my hon. friend would agree
that in an institution like this, the standard of
training must be high, and we should not
grudge the expenditure that is incurred. I quite
agree with him that we should also provide
facilities for those boys who have the capacity
to be good pilots. They should be given
chances, and provision should be made for
them, and I have mentioned that we have
made such provisions.

Regarding the training of aircraft
maintenance engineers, this is also a very
highly technical training. The training was
being given and as my hon. friend said,
perhaps it is still being given. The position at
the beginning of this financial year was that
there were unemployed A.M.Es., and as a
large number of unemployed A.M.Es. would
create a situation in which there would be
dissatisfaction, it was deemed desirable io
wait and see what the demand for the A.M.Es.
in the future would be. If we go on giving
training to them, there may be some
complications regarding their employment. I
may inform the House that it is a mechanical
training, but it is a specialised training. There
is scope for employment for them in the
aircraft industry, for the Indian Airlines
Corporation, the Air India International and
with private operators, for the maintenance of
aircraft. The present position is that they are
in a surplus. You might have seen the Report
of the Wheatcroft Committee that was
appointed to go into the cost structure.

BaBU GOPINATH SINGH: Even foreign
firms operating airways in India are in need
of engineers.

Surt AHMED MOHIUDDIN:  Yes, I

[RAJYA SABHA]
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Sir. We had made enquiries Irom ail those
who would employ these technicians as to
what their approximate requirements during
the next one or two or three years would be.
We had made enquiries, as we always do,
from the operators regarding their
requirements of pilots. In this case, the
position, as far as the training of the A.M.Es.
or others is concerned, is that it is under
review, and as soon as we know that there will
be some scope for further employment, the
training will be started.

The last point that I would like to deal with
is that we found that in the radio technician
line, the number of applicants coming for
employment from the Scheduled Castes was
very small and a very few of them had had
this particular kind of training. The
Department has considered the question and is
now starting a course of training for eighteen
months only generally for the Scheduled
Caste boys who will, in the first instance, be
selected for employment, and they will be
given training there without the fee that is
usually charged for them. I am sure that this
information will be welcomed by my hon,,
friend, Babu Gopinath Singh, and I hope that
this new scheme will be a success.

Thank you very much.

MESSAGE FROM THE LOK SABHA

THE TRAVANCORE-COCHIN VEHICLES
TAXATION (AMENDMENT AND VALIDA-
TION BiLL, 1959

SECRETARY: Sir, I have to report to the
House the following message received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha:—

"In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith a copy of the

Vehicles Taxation (Amend-



